
C:F..NTRAI... AOMTNISTRATTVF.. TRIBUNAL. ~ PR.TNGTPAL. BENCH 

OA 3120/2003 Gl 
i'-lew i)elhi,. Ud.s the 9th <ii'l.Y ot :J!'lnuary,. ?0<)4 

Hon'ble Sh. Sarweshwar Jha. Member (A) 

~;;11 .. Ha.rish 1-\:uma.r Aror!'l. 
S/o Sh. Ram Narain 
BA/76, Shalimar Bagh 
Oelhi -.l.J.O OFIFi .. 

(Applicant in person) 

V F R S U S 

l. Govt. ot NCT ot Delhi 
through Oirector 
Di rectora.te ot Education 
r-..!ew Oe l hi .. 

. ,. .. Applicant 

? .. Oeputy Oi r.Pctor ot Education (North·-We~.t) 
Pi tarn Pu ra .• Del hi. 

~. Vice Principal. 
Sarvodaya Bal VidyalayB 
Anandvas (Lok Vihar) 
Delhi - J..1CJ 034. 

4. Pay and Accounts Otticer 
Prasad Nagar, New Delhi. 

. ... Respondents 

Heard the applicant in person. 

? .. He ha~. prr:1yed' tor directions being given to the 

respondents to pay his .l.ea.ve encashment dues ot Rs . .l~.50,,J...50 .. 

He ha~ been submittinq representations to the respondents 
; ',, -

since his retirement tro~ service on 31-7-2001 from Sarvodaya 

Bal. Vidyalaya, Anandvas,\Delhi, ~eeking payment ot the said 
I 
\. 

amount, but there has been no response from the respondents 

t:il.l. d!'l.te. The last representation thf.l.t he ha.s submitted to 

the respondents i.s placed at Annext)re A-8. The same was sent 

to the respondents on .10-4-?003.. _ 2..{-



/vikas/ 

- .l-

~- Tt appears that the matter re]ating to the payment 

ot encashment of leave is essentia.l.l.y held up on a.ccount ot 

the tact that the period he has spent in the ni.rectorate of 

Adult Fduca.tion to which he ha.d been tTa.nsterred ,, has not 

b~~en considered qua.."i Hying tor Farned Lea.ve .. From the 

communications issued by the Directorate ot Education on 

? ~)--J-l99?i a.nd tu rther on ::S0-9-·?:00?. ,, it i.s observed that the 

applicant was eligible tor the benefit ot F..l. and Medical 

l .. eave as admi.ssibl.e to ministerial staff. lJnc!er the~.e 

cjr~cumsta.nces" he should have been a . .l.lowed the benefit of 

encashment of leave which he earned during the period that he 

served the said Directorate. 

4. As the matter has been already pending with the 

respondents to the f.l.pp.l. ica.nt has submitted 

representations and which have not been responded to by them 

so tar. J find it appropriate that this OA. while being heard 

on the point ot admi.ssion can be disposed ot and thus stands 

disposed ot with directions to the respondents to consider 

the representations which are already pending with them and 

to dispose them ot by issuing a reasoned and speaking order 

::1:3 per l.a.w and instructions on the subject within a period ot 

two months from the date ot receipt of a copy ot this order. 

They are f11rther djrected that they may also consider this OA 

tr~eating it repre:sentation Along v..ti. t h 

representations which are already pending with them in the 

manner as directed above. L.et a copy of this OA be sent to 

the respondents along with a copy ot the present orrier. 

(:3ARWFSHWAR .JHA) 
MFMRFR (A) 




